CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No.235/MP/2026
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: Central Transmission Utility of India Limited (CTUIL)
. MPSEZ Utilities Limited (MUL) and Ors.
: 27.10.2026
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Record of Proceedings

At the outset, learned counsel appearing for the Respondent, MUL, requested
an adjournment due to the unavailability of arguing counsel. The learned counsel
appearing for the Petitioners did not oppose the request. Acceding to the request of
learned counsel appearing for MUL, the Commission adjourned the matters.

2. The Petitions will be listed for hearing on 7.1.2027.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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